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. ! Hon'ole Shri K.D,$sha, Member(A)
oM ".. '
. }
' " ’ , Adjourned to 4,4,96 for admission,
' ‘ //j\fP q\‘—~7> .
| ' : . .
| Ke Do Seha)
. cT ° *. Member (A)
= !
’ -—
fh": ﬁ) JI @)'-YN.\:/éZ gté\)
f Y e . -Sin ;tgx‘e :ri.p:;::‘rl(;; 113 €Ase, 0¢
available 8t X
: ‘ ‘ , . :‘lj;urn‘ed sios die till the Division
'Q/ v 4.5 6 ' Beach is available.
4 y-b/
’. ' LRegzstral"
' ] ’
- , '
3/08.10.96 - .. None for the applicant, .
) | Jdjourned to,26,11.1996 for =dmibsion.
i \ C e N———
. :*(D.PurkayaStha) —41:5752337—*_—4{
FRL : .o 'y Member (J), Member (1) i
1
! _
4./ 26,11:96. On the request made on behalf of the lsarned o
zi‘counsel for the dpplicant, list on 26.12.96 for hedring
" on admission. ’ , /l//
- A0
/c8s/ f (KeDe 352 -, ' _ ‘(V.N.‘Mehrotra)

y Member (A) Vice=chairman
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On the request made on pehalf of the learned

counsel.for. the applicant who is said to nave gone

out of station, the case is adjaurnaF to 5.2,97

for admission,
3,

—~

. Mehrotra) S

FUR
Member (A) - . vice-chairman
oty
List on 21.3.97 for hearing pon
admission, 4 (‘
| W |
(VaN'OMEhrDtra)
Vice~Cheairman ‘
' v
. . . . \','
List. on 2,6,97 for hearing
on esdmission. . Sg
(V.N.Mehrotra) - ®

Vice=Chairman

List on 13.08.1997 for hearing

on aiSt\ssion.

(vedoMehrotra)-
vice~Chairman

List on 14.10,1997 for hearing on &mission.

N

~ (V.N,Mehrotra)
Vice-Ch airman
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Note of Resistry

Orders of the Tribunal '

-

4/4. 5. 1998 <

MES,

1.,/ 14,10,97,

!

List it on 1? 12 97 for hearing, on dmission.
TR D EAEY L \ﬁ\
Veond /0 - T R S
fcesyt ol T e ' (V.N. Mehrotra)

" vice-chairman

. 12,97, List it on 19.2,.,98 for hearing@n admié'sion.
- /CBS/. . (V.N, Mehrotra)
- Vice-chairmn
3/19,02.98 shri N.C.verma, counsel for the applicant.
JUNNNT SRS A T 'Heam the learned counsel: -Phe-applicants are
“aa permlttedto .join in-this OuA. '
P Ilk N » \*- st Ne o e aa
_ 2, ,_ Admit. Issue notices to the respondents to

file their reply within four weeks from now.
Rejoinder, if any, may be filed within two weeks
_thereafter, Requisites to be filed within a week,
List on 04,05,1998 before the Registrar for
complgtion'of p_leaaings. \(\
P

(L. %K. Prasaa (V.N.MEhrotra)
‘Member(a) - - - - oV Vice-Chairman

_—

None for the parties. Notices were issued to
the respondents no.l to 5 on 16,3,1998 but s ervice
reports in respect of respondent no. 4 and 5 only have
been received and those of respondents no.l to 3 are
still awaited. Due to efflux of time notices upon the

.r‘espondents no.l to 3 deemed to have been served under
‘order 5 Rule 19(A) of CPC, Written statement has not

yet been filed, Four weeks further time is allowed
to file W/s. List on 4,6.1998 for completion

(;‘v\mords.
( V.8 sri@-\:)

Dy.Registrar
T B

« (‘
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5/4.6,1998

. d
/érngd councel tor the applicant :
Shri N, C Verma is present. None for the
respondents, W/s has not yet been filed. Four
weeks further time as a last chance is allowed
to file the same, List on 30,%.1998 for completion

of records. ’ ' o UM;/
‘ ( V.E(.Sr vastava )

Dy.Registrar

.« -

6/14.12.98 None 'for the parties. WS has not been fileq)

direction. : :

'Hﬁough' 2 adjournments have already been granted . List
the record on 21.12.98 before the Hon'ble bench for

oo -

3

Y
\
4‘,1

N

. (A.K.Verma)
AKJ Registrar
7/21,12,98 None for the applicant. The learned ¥SC for
.the respondents prays for and is allowed four weeks
time to file W/s, Rejoinder may be filed within two
weeks thereaftery List on 10,02,1999 for direction.
IneE o=
: - (Lakshman Jha) ) (LeR.K,Prasad) =
SKJ Member(J) . v Member(A) ‘
8/10,02,39 ‘ W/s not filedso far, Four weeks further time is |
allowed for the same, Rejoinder, if any, maybe filed
within two weeks thereafter,
List on 29,04 .1999 for direction.
] 4 \\9"*{“@)_@
. . (Lakshman Jha) » _ (L.R, K.Prasad)
SKI Membe r (J) Membe r (A)
9/29.4.99 © None for the parties. List it on 29.6.99 for direction.
AKJ (LAKSHMAN JHA) - ' (L.R.K.ERASAD)

MEMBER-J . , MEMBER-A ~ ~
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7 10,/ 29.6.59. i
. ' " . . R . ,1'1.!4: ! L e . .
*None for the either side. Llst it on 5. 7 99 |
for hearlng and 3. otherwlse for dlsposal. éé;/q; | .
! B : | , o 'S. NARAYAN) | .
Yces/ ' \ (5. NARAYAN)
' " VICEACHAIRMAN] -
‘- e, o e e e e ‘ /' .
11/5.7.99 .;.Fér,qut of time 1ist it for - hearing on-16's 99 |
AKT - (L R K. PRAS O - (s,mmg@
‘ | MEMBER(A) - , VICE-CHAIRMAN - L

12/16.8.1999

AKT

- “For want of time, ‘1list it flor hearing

emamadgn. L el

K Y Lakshman Jha ) N L;R{g;ﬁiasad )
© MBS . Member'(J) " - - ' Member (&)
13/29‘.9.99 Sh A.KJLal, counsel fOr the applicant. .
B None for the respondents.‘ : ; C S

. This case £ was admitted -in.Feb. 1998, till date
no WS has been filed, List 1t for hearing on 19, 11,19994,'

The respondents are at liberty to file WS before -the qékﬁ,f -

. date of ap?eeféag failing which the matter will' be diépoSed,
of on the basis of aVailable materials, '

ot

o et
(L ) . - - ‘(LJ.R;K.PRA(SALD)J__

MEMBER{J)-

" MEMBER(A) |




&
%
£

vlgas/

\

.QA - 97/96 IR

15./ 19,1199, \
List it on 18.1.,2000 for haarlng.’
/cos/ (L. JHA) B (LR K. PRASHMD)
MEMBER (3) S MEMBER (Aﬁ

115/18.01,2000  For want of time, list it onm

07,03,2000 for hearing, .o -

»Hmingliana) - (S.Narayan) .-
Member (A)_ S Vice-Chairman

SKT

.
N

A

L

16/07.03,2000 Shri N.C.Verma, counsel for the applicants,
Shri D.K.Jha, ASC for the respondents.
_#4/5 not filed so far., Counsel appeadrirg ori

oAt g
-

beha 1lf of the.respondents, however,submits that it VJould

be filed uduring the cougse of the day. ieamed counqel

for the appllcant prayed for time for filing reJoimer.I-

Let it be listed after six weeks xix hence on 20.04. 2000
A('for heari g. In the mean while, applicant may fJ.le e jo nder.

(L. ¥ningliana)/M(A) : (S .Na rayan)/v .C.

17./ 20.4.2000,

£y

None appears on the either side. W/S has alread
bean filed, Let it be listed on 26.6.2000 For hearing.
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(L.R.K.KPRASAD) (5. NARAYAN)
MEMBER- ( A) ulce-CHAIRnaN
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/28,7 .2000
SKS Hm¥ngliana )/M(A)
20 -

30.8.2000
cM.

skj

0, A, 97/96

- Itk PRgrN .
i

. ... As a last, chance, 1ist it for hearlng R
Onm;’ 40003, Y T : . : (

None appears for e:.ther of the partiesl ‘ ?7

( L Hm:mcllana ) - ( LakShman Jha )
Member (A) R . MEmber (J)

B

None for- the parties . f,,“
st it for hearing on 30.8 2000.

None for the a‘pplicaht Shri'b K.Jha
is present for. the respondents. List it' on
9.11. 2000 for hearmg.v o ‘
- .\ ) . (L.dha)
(L.Hmigliena) s ” M@ )

M{A)

21/09,11,2000 : None appears on beﬁalf of the'épblicanif

Let it be listed on 17. 11 2000 for hearing.
In case nobody appea:s on behalf of the ‘
appllcantmn on the next date, it w:.ll be ]
' ‘dismissed for. default. S
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